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INTRODUCTION 

 

 I, the Chairperson of the Committee on Members of Parliament 
Local Area Development Scheme (MPLADS) having been authorised by 
the Committee to submit the Report on their behalf, present this Fourth 
Report on the action taken by the Government on the recommendations 
contained in the Second Report of Committee on MPLADS                     
(16th Lok Sabha) on proposals from the Ministry of Statistics and 
Programme Implementation on naming of assets created under MPLADS 
after the name of eminent personalities/national icons/freedom fighters and 
using MPLADS funds for civil construction works in schools as per norms 
of the Right to Education Act, 2009. 

 
2. The Second Report was presented to Lok Sabha on 7 May, 2015.  
The Ministry of Statistics and Programme Implementation furnished their 
Action Taken Notes on the observations/ recommendations contained in 
the Report on 2 June, 2015. 
 
3. The Report was considered and adopted by the Committee at their 
sitting held on 25 August, 2015. 
 
 
  

 
 
New Delhi                    Dr. M. Thambi Durai 
30 November, 2015                                      Chairperson, 
09 Agrahayana, 1937 (Saka)                             Committee on Members of Parliament 

                       Local Area Development Scheme, 
Lok Sabha 
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REPORT 

 
CHAPTER I 

 
Introduction 

 
1.1 This Chapter of the Report of the Committee on Members of Parliament 

Local Area Development Scheme (MPLADS) deals with the action taken by the 

Government on the Observations/Recommendations contained in their Second 

Report (Sixteenth Lok Sabha) on the subject “Proposals from the Ministry of 

Statistics and Programme  Implementation on naming of assets created under 

MPLADS after the name of eminent personalities/national icons/freedom fighters 

and using MPLADS funds for civil construction works in schools as per norms of 

the Right to Education Act, 2009” relating to the Ministry of Statistics and 

Programme Implementation. 
 

1.2 The Second Report which was presented to Lok Sabha on 7 May, 2015 

contained 3 observations/recommendations.  Action Taken Replies received from 

the Government in respect of all Observations/Recommendations have been 

categorized as follows:-  

 

(i) Observations/Recommendations which have been accepted by 
the Government :- 
 

Para Nos. -  1.5 & 1.6         (Total 02) 

 

(ii) Observations/Recommendations which the Committee do not 
desire to pursue in view of Government's reply :- 
 

Nil             (Total 00) 

 

(iii) Observations/Recommendations in respect of which replies of 
the Government have not been accepted by the Committee 
which require reiteration :- 
 

Nil             (Total 00) 

 

(iv) Observations/Recommendations in respect of which final 
replies of the Government are still awaited :- 
 

Para No. -  2.3           (Total 01) 
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1.3 The Committee desire that the Action Taken Notes on the further 

observation/recommendation made by the Committee in Chapter-V of this 

Report should be furnished within three months of the presentation of this 

Report. 
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CHAPTER - II 

 

Observations/recommendations which have been accepted by the Government 
 

Observations/Recommendations ( Para 1.5) 

 

2.1 The Committee note the proposal of the Ministry to name the assets 

created under MPLADS after the name of eminent personalities/national 

icons/freedom fighters.  MPLADS works are meant for fulfilling the locally felt 

needs of the people.  In case, any provision is made for naming of those assets, 

demands may arise from different sections to name the assets after the person of 

their choice.  Moreover, there may be political motivation in naming of assets.    

 

Observations/Recommendations (Para 1.6) 

 

2.2 The Committee are, therefore, of the firm view that the existing guidelines 

which prohibits naming of assets created under MPLADS after any person may 

continue and there is no need for any change in the guidelines. 

 
 

Reply of the Government 
 
2.3 Instructions were earlier issued on the subject  of “Naming of assets 

after any person” with the approval of Hon’ble Minister for Statistics & 

Programme Implementation vide Circular No. C-66/2011-MPLADS (Vol. III) dated 

29.04.2013 (Appendix-I)  to include “naming of assets after any person” at 

S.No. 7 in annexure-II of the guidelines on MPLADS which lists the works 

prohibited under MPLADS.   

 

The instructions prohibiting “naming of assets after any person” have been 

retained as such at S.No. 7 of Annexure-II of the updated Guidelines on 

MPLADS (Appendix-II) printed in May, 2014. 
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CHAPTER - III 

 
Observations/recommendations which the Committee do not desire to 
pursue in view of the Government's replies. 

 

Nil
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CHAPTER - IV 

 
Observations/recommendations in respect of which replies of the 
Government have not been accepted by the Committee which require 
reiteration. 

 

Nil
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CHAPTER - V 
 

Observations/recommendations in respect of which final replies of the 
Government are still awaited. 
 

MPLADS funds for civil construction works in Schools 

 (Para 2.3) 

 
 

5.1. The Committee note the proposal of the Ministry for using MPLADS funds for 

civil construction works in schools out of MPLADS funds as per the norms of the 

Right to Education Act, 2009.  Since it is necessary to adhere to the Right to 

Education Act while creating assets for schools under the MPLAD Scheme and 

to avoid duplicacy of expenditure for schools benefitted under Sarva Shiksa 

Abhiyan, the Committee approved the above proposals of the Ministry. 

 
Reply of the Government 

 
5.2 The recommendations of Hon’ble Lok Sabha committee on MPLADS were 
received on 09.12.2014. 
 
 Rajya Sabha Secretariat vide their letter No. RS/17/2014-MPLADS dated 
25.07.2014 have sought the following information: 
 

(i) What will be the guiding principles for sanctioning civil works under 
MPLADS for secondary, senior secondary schools and institutes of 
higher education, as the norms and standards laid down in the 
Schedule to Right to Education Act, 2009, which are proposed to 
be the guiding principles for sanctioning civil works under MPLADS 
for school are prescribed for the primary and middle schools only. 

(ii) Whether a school with neither teachers nor students can be 
recognized, as it has been stated in the above-referred letter that to 
be eligible for receiving grants under the MPLADS, there should be 
minimum number of teachers and students in a school so that 
funds are not disbursed to schools which have neither teachers nor 
students. 

 
 Ministry of Human Resource Development were requested to provide the 

requisite information vide O.M. dated 12.09.2014.  It is still awaited, despite 

reminders. 

 A decision in the matter will be taken with the approval of Hon’ble Minister 

for Statistics & Programme Implementation after receipt of recommendations of 
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Hon’ble Rajya Sabha Committee on MPLADS (for which the requisite information 

is first to be furnished by Ministry of Human Resource Development).  

 
 

Further recommendation of the Committee 
 
 

5.3 The Committee note that the Ministry has referred the matter 

regarding norms applicable for civil construction works in secondary 

schools, senior secondary schools and institutes of higher education to 

the Ministry of Human Resource Development as the norms and standards 

have been prescribed only for primary and middle schools in the schedule 

to Right to Education Act, 2009.  Since the Committee would like to 

examine the matter in a holistic manner for all educational institutions, the 

comments of the Ministry of Human Resources Development should be 

furnished by the Ministry for the consideration of the Committee before 

taking final decision in the matter.  The Committee urges upon the Ministry 

of Statistics and Programme Implementation to take up the matter with 

Ministry of Human Resource Development and make available the 

information urgently. 

 
 
 
 
 

 
New Delhi                    Dr. M. Thambi Durai 
30 November, 2015                                      Chairperson, 
09 Agrahayana, 1937 (Saka)                             Committee on Members of Parliament 

                       Local Area Development Scheme 
Lok Sabha 
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APPENDIX IV 
 

 
ANALYSIS OF THE ACTION TAKEN BY THE GOVERNMENT ON THE 

RECOMMENDATIONS CONTAINED IN THE SECOND REPORT OF THE 
COMMITTEE ON MPLADS (16TH LOK SABHA) 

 
I. Total number of recommendations :     03 
 
II. Recommendations which have been accepted by the  02 
 Government :              (66.66%) 

Para Nos : 1.5 and 1.6 
 
III. Recommendations which the Committee do not   00 
 desire to pursue in view of the Government's reply :       (00 %) 
 
 Nil 
 
IV. Recommendations in respect of which replies of the  00 
 Government have not been accepted by the Committee :      (00%) 
 and which require reiteration 
  

Nil 
 
V. Recommendations in respect of which final replies of the 01 
 Government are still awaited :            (33.33%) 
 Para No.2.3  
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